)

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD HENCH:

AT HYDERABAD

ORIGINAL APPLICATION NO.935 of 1996

DATE- OF - JUDGEMENT: - 8th - OctoH

er,-1996

BETWEEN : ,

)

MOHD. SULEMAN .o

and

1. The Development Commissioner.(H),
0/0 the Development Commissioner Handicrafts,
West Block No.7, Ramakrishnapuram,
New Delhi 110 066,

2. The Director-in-charge (SR},
0/0o the Developoment Commissioner,
(Handicrafts), Southern Region,
Ministry of Textiles, Shastri Bhavan,
Madras 600 006,

3. The Assistant Director,
Office of the Developoment Commissioner,

(Handicrafts), Marketing & Service Extn. Centre,
Hanmakonda, Warangal. _ .. Resp

COUNSEL FOR THE APPLICANT: SHRI V,VENKATESWARA RAOQ

COUNSEL FOR THE RESPONDENTS: SHRI V.RAJESWARRAO, Ad

CORAM:

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)
JUPGEMENT

(ORAL ORDER PER HON'BLE SHRI R.RANGARAJAN, MEMBER(

Heard Shri V.Venkateswara Rao, learned coun
the applicant and Shri V.Rajeswara Rao, learned s

counsel for the respondents.

pplicant

ondents.

dl., CGSC

ADMN.)

sel for

tanding




as -Instructor or for higher salary equivalent to t

of Instructor on the ground that he was discharging

2. The applicant while working as Craftsman in
Weaving Training Centre at Buttayagudem, it was dec
1995 to close down that unit. The staff members wor

that transferred to -the A

Training Centre were
Training Centre, which was established at Buttayag

terms of the order dated 6.9.95 as a temporary arra

Carpet
ided in
king in
dvanced
hdem in

ngement

pending final approval of Govt. of India for closufe. It

is stated that the applicant was discharging duties as

Assistnat Instructor under the supervision/guidance

shri Md. Yousuf, Instructor who was alsc transferre

with the applicant to the ATC, Buttayagudem. It is

that the applicant submitted a representation for pr

attached to the post of Instructor in the ATC. Goy

of India vide its order dated 12.6.96 ordered cl

Andhra Pradesh along wi

CWTC, Buttayagudem 1in

centres. In view of the above closer, the applic

transferred to CWTC, Sriperumbudur, Tamil Nadu

impugned order No.DSR/ESTT/14/95-96/2681/777, dated

(Annexure-1I). This OA is filed assailing the ¢t

order.

3. The main contentions 6f7the applicant agai
transfer order are as follows:-
(i) The

‘applicant is discharging dut

Instructor and hence he is entitled for payment

of one
d along
stated
omotion
he post
duties
ernment
bser of
th two
ant was
by the
1.8.96

ransfer

nst the

ies of
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‘Weaving Training Centre,

grade of Instructor, Crafts Training Centre. As the post

of Instructor 1is vacant,

that post:
| (ii) The post -of Assistant Instructor at

Weaving Training Centre, Chenchu Colony, Eluru and

Dendﬁlur, East Godavari D

he can be accommodated against

Carpet
Carpet

istrict

are vacant. Hence, he can be posted in any one of those

centres instead of transfering him to Sriperumbudur in

Tamil Nadu;
(iii) As he 1is a low salaried employe
transfer to Sriperumbudur will cause innumerable h

to him.

4. | The respondents have filed reply.

categorically state that the applicant is not elilgi
promotion as Instructor and hence he cannot claim
as Instructor even if there are_vacancies‘in A.P.
the post of Instructor. This has not Been cohtrove
Ther applicant cannot ask- for pr

the applicant.

overlooking his seniors if there are any. He

direction can be given in regard to this contention.

e, his

hrdship

They
ble for
post ing
rgainst
rted by
pmot ion

nce no

5. The respondents further submit that though there

were vacancies in the category of Assistant Instru
the Centres at Chenchu Colony, Eluru and Dendulup

Godavari District, there is no need to fill the j

those centres as the work load there does . not

Ltor in
r West
bost 1n

warrant




#

-posting

6. It is an admitted fact that the applicant i
highly paid official. Definitely it will cause hard
him to carry out his transfer to a far-off place i
Nadu. Hence his case has to be considered on symp
groﬁnd.

7. Under the above-circumspances, the only“di

pesting of an Assistant Instructor category ©

services of the applicant

Further the are

Sriperumbudur urgently and hence he was transferred.

applicaﬁt cannot insist to post him at Chenchu

Eluru or Dendulur, West Gédavari District if work lo
not demand posting of an Assistant Instructor c¢
offiéer at those locations.
the‘respondents submits on instructions that the wo
in those locations did not wafrant posting of an As

Instructor category officer. This point may be con

fficer.

requijred at

The
Colony,
ad does

ategory

But the learned coungel for

rk load
sistant

sidered

once again by the respondents and if there is neged for

of an Assistant Instructor

category officer in

those locations, the claim of the applicant may also be

looked into.

that can be given is ‘that the case of the applic
posting somewhere in Andhra Pradesh as Assistnat Ins
has to be considered sympathetically as and when va
arise in future on priority basis pfovided the ap
joins at Sriperumbudur as Assistant Instructor an

for retransfer back to any one of the centres in

Pradesh.

s not a
ship to
h Tamil

athetic
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ant  for
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‘category.

next arising vacancy should be considered favourably

- District,

9, - The 0.A. is ordered accordingly at the ad

5
8. "In the result, the following direction is g
The applicant should Jjeoin at Sriperumbu
obedience to the transfer orders dated 1.8.96.

joining, he-may if so advised, submit a representat
transfering him back to any one of the CWT Cent
Andhra Pradesh as an Assistant Instfuctor or equ
If such a representation is received by R
case of the applicant for retransfer back to any one

Centres in Andhra Pradesh on priority basis agail

does not preclude the respondents to consider his c
posting in Chenchu.Colbny, Eluru or Dendulur, West G

if worklcad demands posting of an As

Instructor category official in those Centres also,.

stage itself. No costs.

(R.RANG
MEMBER

DATED: 8th-Octeber,;-1996
Open court dictation.
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Copy to:

1.

2o

3.

4.

S

B

Te

The Development Commissioner (H),

0/0 The Development Commissioner Handicrafts,
Wast Block, No.7, Ramakrishpapuram,

New Delhi = 110 D65,

The Director Incharge (SR),

0/0 The Development Commissioner,
(Handicrafts), Soutbern Region,
Min. nf Textiles, Shastry Bhawvan,
Madras - 500 006.

Ths Asst. Director, 0/0 The Deveslopment Commissioner,
(Handicrafts), Marketing and Service txtm.Centre,
Hanamkanda, Warangal.

One copy to Mr.t.venkatesuwar Rao, Advocate,
CAT,Hyderabad.

One cooy to Mr.\.Rajeswar Raa, Addl.CGSC,
CAT,Hyderabad.s

One copy to {ibrary,CAT,Hyderabad.

One duplicats copy.
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